CENTRAL ELECTRICITY REGULATORY COMMISSION
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NEW DELHI

Petition No. 377/MP/2023

. Petition under Section 79(1)(b) & 79(1)(f) of the Electricity Act, 2003

seeking carrying cost on the additional capital expenditure incurred
by the Petitioner due to the introduction of the Central Goods and
Services Act, 2017, the integrated Goods and Services Tax Act,
2017 & State Goods and Services Act, 2017, pursuant to the orders
dated 23.08.2022 & 25.11.2022 passed by this Commission in
Petition No. 52/MP/2019 and order dated 20.08.2021 passed by this
Commission in Petition No. 536/MP/2020.

. Solitaire Powertech Private Limited (SPPL)
: Solar Energy Corporation of India Limited (SECI) and Ors.
: 10.10.2024

. Shri Jishnu Barua, Chairperson

Shri Ramesh Babu V., Member
Shri Harish Dudani, Member

. Ms. Molshree, Advocate, SPPL

Shri Nimesh Jha, Advocate, SPPL
Shri Rishabh Sehgal, Advocate, SPPL
Ms. Shikha Ohri, Advocate, SECI

Shri Kartik Sharma, Advocate, SECI
Ms. Ritika Singh, Advocate, SECI

Record of Proceedings

At the outset, learned proxy counsel for the Petitioner prayed for an adjournment
on the ground of non-availability of the arguing counsel. Considering the said request,
the Commission adjourned the matter.

2. The Petition will be listed for hearing on 14.11.2024.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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